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G Childaws, Jhunjhunu, Rajasthan v Bpnlicant
(By Shri Rajesy Kumar, advooate)
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, Though the absence of the applicant for ths
aforesaid periocd is not digputed, the learned counsel

Fo the applicant has taken the plea that the applicant
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WAS  anay i Rajasthan due to his illness and he  had
informed the department but it was not acospted by  the

depai-tment  and his appeal has not bsen accspted by the
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appallate avnthority. IT we acospt the plsa of the

applicant  with regard to his illness, we Find that we
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position. a8 regards  the guantum o punishment is

concegrned,  we  are of the wisw that in & disciplincsed
foros like Delhi Polics, Gy member of the
organisation s expechted to maintain disciplineg which

the applicant has falled to do, anag was found to be
incorrigible person to be retained in Delhi FPolice  and
therafore we 9o not want Lo interfers in this matier.

In the result, the 08 deserves to be dismissed ang we do

(M.oF. Singh)
Mambeir (131)




